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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL, MADHYA PRADESH
ORIGINAL APPLICATION NO.244 /2024

IN THE MATTER OF:
APPLICANT: Vijay Shankar Pandey
//VERSUS//
RESPONDENT: M/S Gopal Choudhary (Bibdod Stone
Quarry) & Ors.
SYNOPSIS

The applicant herein has filed this instant Original Application
regarding the reckless mining activity by the respondent herein which
is being conducted illegally and beyond the permissible areas on the
land bearing Patwari Halka Number 23, Survey Number 65 situated at
Bibdod Village, Ratlam Tehsil, Ratlam. The mining activity conducted
is not in consonance with the terms and conditions prescribed by the
Madhya Pradesh State Environmental Impact Assessment Authority
(MPSEIAA) and the respondent herein has mined the land beyond the
land allotted to him so much so that the mine has reached the nearby

dam which provides for water requirements of the adjacent villages.

Place: Bhopal J"’f
Date:  03.11.2024 w4

Counsel for the Applicant
C-304, Block - B
Mahadev Parisar Apartments, Shivaji Nagar
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL, MADHYA PRADESH

ORIGINAL APPLICATION NO.244 /2024

IN THE MATTER OF:

APPLICANT: Vijay Shankar Pandey
//VERSUS//
RESPONDENT: M/S Gopal Choudhary (Bibdod Stone
Quarry) & Ors.

CHRONOLOGY OF EVENTS

, Date - Particulars J
130.03.2021 Mining Lease Renewed in favour of
| B Mr. Dinesh Porwal

12.07.2021 Consent to Operate granted in "

favour of Mr. Dinesh Porwal

Mining Lease transferred to the

respondent number 01 herein

Environmental Clearance obtained

| by the respondent number 01

| 30.10.2024 EC conditions not followed, |
excessive mining activities done,

| hence this OA

1 28.11.2022

|
729.01.2024

Place: Bhopal
axolaf
Date: 03 .11.2024 U'!

Applicant

T

Counsel for the Applicant
C-304, Block - B

Mahadev Parisar Apartments, Shivaji Nagar

Bhopal, Madhya Pradesh — 462016
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH AT BHOPAL, MADHYA PRADESH
ORIGINAL APPLICATION N0.244 /2024
IN THE MATTER OF:
Vijay Shankar Pandey
S/0 Om Prakash Pandey, age about 36 years
R/o0 Komal Nagar, Ratlam Madhya Pradesh

APPLICANT

//VERSUS/ /

- M/S Gopal Choudhary (Bibdod Stone Quarry) Patwari Halka Number

23, Survey Number 65 situated at Bibdod Village, Ratlam Tehsil,

Ratlam

- State of Madhya Pradesh through Principal Secretary, Department of

Mining

. Madhya Pradesh Pollution Control Board, through Chairman, E-5,

Main Rd No. 3, Ekant Park, Arera Colony, Bhopal, Madhya Pradesh
462016

. The District Collector, Ratlam, Collector Office Ratlam

RESPONDENTS

.........

APPLICATION UNDER SECTION 18 READ WITH SECTIONS 14 AND
15 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010

May it Please Your Lordships:

1. The Address of the Applicant is as given above for the service of
notice of this application and that of the representatives.

2. The Addresses of the Respondents are as given above for the

service of notice of this application.
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3. The Applicant above-named begs to present this Memorandum of

Application on the facts and grounds set out hereunder:-

DELAY, IF ANY, IN FILING THIS APPLICATION AND _EXPLANATION

THEREOF:

The applicant hereby declares that the cause of action in this instant
original application is a continuing cause of action which first arose in
1985 on the wrongful and illegal diversion of the land in question and
continues till date on the illegal operation of the stone crusher and

mine on the land in question.

A. Summary of The Matter:

In this instant Original Application, the land in question bears
Patwari Halka Number 23, Survey Number 65, located at Bibdod
Village, Ratlam and a part and parcel of this land admeasuring 2.000
Hectares has been allotted to the respondent number 01 herein for a
period starting from 11.04.2018 and ending on 10.04.2028 and
accordingly mining permissions were granted to the respondent who
thereafter obtained the Environmental Clearance, however, the
respondent herein has started mining activities beyond the
permissible limits and has made a complete mockery of the terms and
conditions mentioned in the EC issued without obtaining the Consent
to Operate and Consent to Establish by competent authorities thereby
causing environmental pollution and acting in blatant violation of the
laws aggrieved by which the applicant has preferred this instant

application.



B. Facts of The Case:

1. That, the land in question was granted to one Mr. Dinesh Porwal
for the purpose of operating a mining lease at the Patwari Halka
Number 23, Survey Number 65 admeasuring a total of 2.000
hectares located at the village Bibdod in Tehsil and District Ratlam,
Madhya Pradesh in the year 2008 for a period of ten years and was
subsequently renewed and an application was made in 2017 which

permission was granted by the Mining Officer (acting for Collector)

vide agreement dated 30.03.2021 in accordance with the Madhya
Pradesh Gaund Khanij Niyam, 1996 for a period of ten years ending

on 10.04.2028. A copy of the agreement between Mr. Dinesh

2

’( . Porwal and the Mining Officer is being marked and enclosed
5}& herewith as Annexure-A/1.

N

2. That, Mr. Dinesh Porwal therein after approached the Madhya
Pradesh Pollution Control Board, Ujjain seeking Consent to

Establish and Consent to Operate and the MPPCB, vide consent
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with the then owner of the land in question, i.e. Mr. Dinesh Porwal
and accordingly an application dated 03.10.2022 was placed before
the competent authority and the Mining Officer (acting for collector)
vide order dated 28.11.2022 was transferred to the respondent
number 01 herein. A copy of the application, order and the
agreement are collectively being marked and enclosed herewith as

Annexure-A/3 (Colly.).

. That, Mr. Dinesh Porwal, without informing the concerned

authorities about the change in management and ownership of the
mine, approached the Madhya Pradesh Pollution Control Board
seeking a Consent to Operate which was granted vide consent
bearing number AW-109338 dated 27.01.2023 effective from
27.01.2023 to 28.12.2027 whereby certain terms and conditions
were prescribed. It is germane to mention over here that the
aforesaid Consent was granted in favour of Mr. Dinesh Porwal
(Mines and Crushing Unit) which was never transferred in the
name of the Respondent Number O1. It is also important to note

l, nor the Respondent Number 01
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5. That, it is apposite to mention that under the head of “General

Conditions”, the third point states about the transfer of the

Consent to Operate which states as hereunder:

« This consent/authorisation is transferable, in case of
change of ownership/management and addresses of new
Owner/ partner/ Directors/ proprietor should immediately
apply for the same...”

However, the new lessee of the mine, the respondent number 01

herein, never obtained a fresh Consent to Operate and never

applied for a Consent to Establish.

. That, it is most respectfully submitted that the Respondent

Numberl 01, from the date of the grant of the mines had started
reckless and rampant mining activity involving use of blasting
methods which have severely impacted the environment against
which the residents of the adjacent villages had preferred a
complaint before the learned Collector of the District who, vide
order dated 1605023 directed the Respondent Number 01 herein

ntrolled blasting while leaving a 200
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7. That, it is pertinent to mention over here that in the aforesaid order
dated 16.05.2023 the Collector has mentioned about the “newly
constructed dam” constructed by the Water Resource Department
and has directed the respondent number 01 to operate at at least a

200 meters distance from the said dam.

8. That, the respondent number 01 then approached the MPSEIAA
(Madhya Pradesh State Environment Impact Assessment
Authority), Ministry of Environment Forest and Climate Change,
Government of India seeking an Environmental Clearance which
was granted vide order dated 09.01.2024 bearing EC Identification

Number EC24B001MP196626 in favour of the Respondent Number

AT

01. A copy of the Environmental Clearance dated 29.01.2024 is

being marked and enclosed herewith as Annexure-A/6. It is
pertinent to note that the respondent number 01 continued mining

activities even without the grant of the Environmental Clearance.

9. That, it is most respectfully submitted that after the grant of the
environmental clearance, the respondent number Ol has been
conducting mining activity without having all the requisite
permissions and without following the terms and conditions
mentioned in the EC without obtaining the CTO and the CTE. The

violations are mentioned herein below:

Sr. Condition Mentioned ' ‘Status
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The project shall be at least
200 meters away from the
nearest river body and a
green belt must be developed

in the said 200 meters area.

The mining has been
expanded beyond permissible
limits and is now about 46.53
meters away from the nearest

dam which supplies water to

the adjacent villages. An
image depicting the exact
distance between the mine
and the dam is being marked

and enclosed herewith as

Annexure-A/7.

No trees must be fell and
instead the trees iIn the

vicinity of the mine must be

conserved.

|is

The area in question has no

trees left and no afforestation

or any other means of

conservation of the trees has

been opted for by the

complainant herein. Some

images showing the mined
land without any plant or tree
as

being  annexed

d [ No road has been constructed
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create a pucca road (tar road)
which shall serve as the

approach road to the mines.

by the project proponent
respondent ~ number Ol
herein. Some images showing

the panoramic View of the

mine without any road in

annexed as

question are

Annexure-A/9.

Project _pi‘oponent shall

develop fast growing trees
and 4 meter heighted GI
Sheets around the mine to

prevent the winds from

polluting the nearby areas.

‘Before the “starting of the
mining activity, the project

proponent must  ensure

fencing around the project
area and place warning signs
and appoint a security guard

to ensure that no accidents

No GI sheet has been erected
nor has any plantation been
made by  the Project

Proponent. ~ Some€ images

depicting the absence of GI
sheets and plants are being

marked and enclosed

herewith as Annexure-A/10.

No fencing has been done, no

warning signs have been

placed and no guard has

been appointed by the project

proponent, respondent

number 01 herein. Images

depicting the absence of
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[ happen. - | 'warning signs, fencing and

guard are being marked and
enclosed herewith as

Annexure-A/11.

The proja:t_Erbponent will | There is no approach road to

W.alh

ensure a concrete/tar pucca | the mine and there is no

Iapproach road along with alternative route arranged for

' ensuring an alternative route by the project proponent.

outside the village for the
trucks and other vehicles to ‘

commute to and from the
mine.

_ AT
\ 7 | The project proponent shall

ensure 7.5 meters of no

L e
The mine has exceeded the

boundary allotted and despite

| mining area around the mine | there being a demarcation,

land shall also develop & the mining activity is being

 green belt by making conducted beyond the said

 plantations in three rows limits while no plantation has

| around the mine. been done. Images depicting
‘ the reckless mining at the
stake of the environment are

being marked and enclosed

|
— —— =i
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= | herewith as Annexure-A/12.
. e
g | Project proponent ~ must | No water sprinkling is being

ensure  that — water is|done by the project

regularly sprinkled to | proponent which results in

suppress the dust rising | respiratory issues to the

from the mining activity. residents of the nearby

villages.

PR e

C. Grounds:

1. Because, the mining activity is being conducted by the respondent

number 01 without obtaining the Consent to Establish and the

Consent to Operate in blatant violation of the laws.

9. Because, the mine has overreached its allotted boundaries and has

reached dangerously close to the nearby dam which may get

damaged due to the blasting activities of the project proponent and

will inevitably result in a huge disaster.

3. Because, the project proponent has not complied with the terms

and conditions mentioned in the EC which has caused immense
pollution and health hazards to the resident of the nearby villages.
4 Because, the respondent number 01 is mining without any regard

to the environment and is thereby causing irreparable harm to the

environment of the &
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~ rhe applicant therefore most respectfully prays that this Hon’ble
Tribunal may most graciously be pleased:

1. To direct the respondent number 01 to stop from conducting
illegal mining on the land in question.

2. To impose heavy compensation against the environmental harm
caused and hence for the restoration of the environment.

3. Any other suitable relief deemed fit in the facts and
circumstances of the case may also be granted together with the
cost of this application which will be pertinent in the interest of

justice.
Bhopal
ui*‘*“cg /
Date: 11.11.2024
Applicant
Counsel for the Applicant
C-304, Block - B
Mahadev Parisar Apartments, Shivaji Nagar
Bhopal, Madhya Pradesh — 462016
Mo. 7987165119
VERIFICATION

I, Vijay Shankar Pandey, S/o Om Prakash Pandey, age about 36
years, resident of Komal Nagar Ratlam do hereby verify that the
contents of paras 01 t@EBd are true to my personal knowledge and
paras 1 to end k d to | ‘true on legal advice and that I have not

suppressed 2
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL BENCH AT BHOPAL, MADHYA PRADESH

OA No.244/2024

IN THE MATTER OF:

APPELLANT: Vijay Shankar Pandey
//VERSUS//
// RESPONDENT: Suman Kalal & Ors.
AFFIDAVIT

I, Vijay Shankar Pandey, S/o Om Prakash Pandey, R/o Komal Nagar,
Ratlam, Madhya Pradesh & Applicant in this application do hereby state

ath as under:-

. That, I am the applicant in this Original Application and as such I

am well versed with the facts of the case and therefore am

competent to swear this affidavit.
That, the accompanying Original application has been drafted and
filed in accordance with my instructions and I have understood the

same.
That, the contents of this affidavit are true to my knowledge and on

the basis of the information and documents available with me.
Womdny
Deponent

VERIFICATION

I, Vijay Shankar Pandey, the above named deponent, do hereby verify

that the contents of Para 1 to 3 of the above affidavit are correct and

true to my personal knowledge.

wormcd
Deponent

Py g i IDENTI él Efo BY ME

wy-F HAka, A,

P WG| T W@ A TR/

e ¢ T AR

I “,%{j})n)tfﬁ



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL, MADHYA PRADESH

ORIGINAL APPLICATION N0.244 /2024

IN THE MATTER OF:
APPLICANT: Vijay Shankar Pandey
//VERSUS//
RESPONDENT: M/S Gopal Choudhary (Bibdod Stone
Quarry) & Ors.
LIST OF DOCUMENTS
| Sr. Particulars Annexure Pg. No.
_No -
1 | A copy of the agreement between A/l
Mr. Dinesh Porwal and the Mining 19 - 95
i Officer
' 2 | A copy of the Consent to Operate A/2 9¢-1 )
dated 12.07.2021
3 | A copy of the application, order and A/3 | _
the agreement 31-38
4 | A copy of the Consent to Operate A/4 39~4y
5 | A copy of the complaint and the A/5
order dated 16.05.2023 Us-4é
6 | A copy of the Environmental A/6 Yz -57
Clearance dated 29.01.2024 .
7 | An image depicting the exact A7
distance between the mine and the LY.
dam
8 |Some images showing the mined A/8 59-
land without any plant or tree
9 |Some images showing the A/9 ,
_ panoramic view of the mine without 60~ G2
any road in question |
10 | Some images depicting the absence A/10
of GI sheets and plants i €3~
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Images depicting the absence of A/l (Y- ¢
| warning signs, fencing and guard | _l_'l -
Images depicting the reckless
mining at the stake of the

environment

Place:

Date:

Bhopal
03 .11.2024

A/12

utor

Applicant

g

Counsel for the Applicant
C-304, Block - B

Mahadev Parisar Apartments, Shivaji Nagar
Bhopal, Madhya Pradesh - 462016
Mo. 7987165119
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To

CCA-Renewal J‘ . CONSENT NO: #* ‘ PCB ID: 96910
Consent No:AW-89282

] 1 .
The OCcupicr,

M/s. Dinesh Porwal (Mine & Crushing Unit),

S-No. 65, Village-Bibrod Tehsil & Distt. Ratlam,
Village-Bibrod Tehsil & Distt. Ratlam,City : Bibdod,
Dist : Ratlam, Tal : Ratlam Nagar, SIDC : Not In SIDC, Latitude : 23.3387 Longitude : 74,9549

Subjeet: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981
Ref:

Your Consent to Operate Application Receipt No. 1082277 Dt. 01/07/2021 and last communication received on
D1.29/06/2021

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

5‘ M. P. Pollution Control Board has agreed to grant consent up to 28/12/2022, subject to the fulfillment ofthe terms & conditions,
O%losed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location:  8.No. 65, Village-Bibrod Tehsil & Distt. Ratlam
b. The capital investment in lakhs: Rs. 45
¢. Product & Production Capacity:

piE Product ' T B g year T |

Mining of stone L 16975.000 MT3 |

Lstome Crushine 16975000 MT3 |
Note- For anv change i chove industiv ol shioie tresh consent from the board,

The Validity of the consent is up to 28/12/2022 and has to be renewed before expiry of consent validity. Online application thfough
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions

A FpEad
Qe et
Ry e (F.7.)

Signature Not Verified ¥ {”’5/

E st e LU A . Vi
C-, T A Digitally Slglngd :
2o’ - o & :
Duplahy Slen e v Aadias Bﬁglgfé%‘zdm 04:29:22 PM HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 9WSIPTRI4B
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CONDITIO ——— O
NS PR T

PERTAINING 10 WATER (PREVENTION 8 CONTROL OF FO
f'trade effluent at out fall of the unit shall not exceed 0.000 K1/day, and th

1. The daily Quantity o

at out ;
fall of the unit shall not exceed

2. Trade Effly
The 551 ent Treaty

Maintain

0.300 KL/day
nent;-

th

s, Bt / W
~aaw o
i

icant she i ; .
hall provide comprehensive efflucnt treatment system as per the proposal st

L
purl, Ujjningll
UJJAIN
UJJAIN
Tele : 0734- 2510984
T e

LLUTION,'_ACT 1974 -
¢ daily quantity of sewage

17 - Bharat

L]

bmitted to the Board and

€ i : §
= Same properly to achieve following standards-

2100 mg/l

IIPH Belween 5590 ITDS No exced

:Suspgndod Solids Mot exsail 100 mal. Chlorides Mot execed o mgll

BODa Days 27 (i Mot exceed 30 mpl, i

ICOD Nol exceed 250 mg/. | ;
Oil and grease Not exceed 10 mp/l. ‘ | T

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per (he proposal submitted

to the Board and maintain the same properly to achieve fo!lowing standards-

55-90 |

! pH Between

?,Suspcndcd Solids _- Nol exceed 100 mg/l. l 0
!BODa Days 27 (¢ Not exceed 30 mg/l. ‘

iCOD Not exceed 250 mg/l. IE

|0il and grease Mot exceed 10 my. i

]

~ Remark |

St | Water Code (Qty o Kipd * Kilo Li per Day)| WC 1 2500 [WWG 0300 ‘Water Source |
"1 | Domestic Purpose ' ' 0.500 0300 |  Borewell —
) N I __Bmiwell |

2000 | 0000 |

| 2 | Spray in Mines

s and reuse in the process, for cooling and for green belt

4. The effluent shall be treated up to prescribed Standard
harge condition shall be practiced. [n no case treated effluent shall

devolvement/gardening within premises. Hence zero disc
be discharged outside of industry/unit premises.

raw material used etc. and for any enhancement of the above prior

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of

pollutants must be reported by submission of a fresh consent application for prior permission of the Board

5. Any change in production capacity, process,

6. All treatment/control facilitics/systems installed or used by thie applicant shall be regularly maintained in good working

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as

above conditions. y -

8. Compilation of Monitoringidata-, e TR |
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines éstablishitig test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical -pjlelh qdsishall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

i
| =34

9. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as

follows: ,
W afa‘fﬁTﬂ Consent No:AW-89282
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. (ii) Thed(i:ﬁ;:z:_c place and time of sampling

iii which analysis were performed
(e med i s |
V)The rl.‘SlIll) Iu.‘ lcchn!qucs or nu_‘lhnds used and
L If the applicany ofall required analysis , ; G :
© MONitoripg 1y ”‘1\ 1111!0111.1-.1‘1‘5 any l’ullntn!u more fl‘cqllcnlljf as is by lhtls' Consent he ‘{\'hcl:i include the 1'_csults of such s
¥ the Bu;rd ‘ilL-ra‘ Ckl}dimn :l!ld reporting of \-'u!_ucsf required in lhc. discharge monitoring reports which may be prescri
iv, & 'dpplié-;l K‘: ’!I'lCIhcaslcd ‘h'umm.wl_v shall h‘c indicated on the Dlsfch;n'gc M(”““'r,"f?-’j ch(:rt l'_m'm‘
Cali l'&lioﬁ '-u; {“ 5.".‘{” retain Inf-lu ninimum .uI 3 ycurs_u]ll ru;urt_is ol IlmllllU!'IIllg;ICII\'IIIIL‘E\' Inl.'llldll!gu“ rcl(;ords of ‘
he DEfiGd )1l .113.11|I11cnuncc of tnstrumentation and original SIII'I|] chart rug;nrdllllg continuous rfmmmrm.g mstrumentation. .
by th _&" Iu.uumn shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
€ applicant or when requested by Central or State Board or the court,

10. Reparting of Monitoring Results;-

10111101-iﬂ$ Information required by this Consent shall be summarized and reported by submitting a Discharge Monitering
report on line to the Board,

L. Limitation of discharge of oil Hazardous Substance in harmful quantities: -

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations

nto natural water course, Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
J the applicant from any.responsibilities, liabilitics, or penalties to which the applicant is or may be subject to clauses.

12, {.imitalion of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floaling solids or visible foam.,

_13. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges. dirt. silt or other pollutant separated from or resulting from treatment shall be
disposed of'in such a manner as 1o prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water sereening or treatment may be retumed to caters
body habitat.

14. Provision for Electric Power Failure- :
The applicant shall assure to the consent issuin g authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass system of treatment facilities- :

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

il. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance,

16. Industry/Inslitute/mine management shall submit the information online through XGN in reference 1o compliance of
consent condilions.

Additional Water condition:- (if any :-

(1)The mine management shall make arrangement for full utilization of treated effluent inside the premises for plantation purpose and shall
not discharge any effluent outside of the mine premises. Hence Zero discharge condition shall maintained

(2)The mine management shall construct garland

drainsftrenches at foot of waste dump (o arrest silt, s
regular intervals

Consent No:AW-89282
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1 I;“—-—-——-_.._______ e -
- The applicang gy ING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1
hall provig o lipments as per the

quipi :

pro i
Conj:iosal Submitteq tothe B
i B ted & maintained i

981 :-

€ compr : . ' Gy ¢
ot w!:: chensive air pollution control system consisting of control ¢

u S5} - . . 3 .
achieve the Il 1 lLﬁ?mncc to generation of emission and same shall be opera
evel of pollutants to the following standards:- P

2. Ambient 43
ar quality at the . . '

U quarterly hagis: _1‘]51;:\”1: !ﬁ\nunt_lnly imrtl1c industry/unit premises shall be monitored and reported to the Brthrd regularly
16/11/09. Some f mbient air quality norms arc prescribed in Mol gazette notification no. (SR/826(E), dated:

a. Particulay Oh the parameters are as follows: h

b. Farticul‘ﬂti htt‘{ef‘(lcsg than 10 micron) - 100 pg/m* (PMI0 pug/m® 24 his, basis)

¢. Sulphur D atter (less than 2.5 micron) - 60 pug/m?® (PM2.5 pg/m® 24 hrs. basis)

i Nit:'nn]- ioxide [SO2] (24 lrs. Basis) - 80 po/m?® - o

N th:ﬂ;)lo-“d*{s [NOx] (24 hrs, Basis) - 80 p/m?

arbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take : .
presiises Io:‘:[“; "h“;]_l“-l“— -‘d‘?qllt_ltc measures for control of noise level generated from industrial activities within the
8s than 75 dB(A) during day time and 70 dB(A) during night time.

- The industry/uni
stry/unit shall make the necessary arr . o : 75
W - sary arrangements for contr + fugitive e n source of
emission/section/activities, ; arrang ol of the fugitive emission from any sou
5. All other fueiti T
itive e . .
made airtial gitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or .
rtight to avoid the public nuisance.

6. The industr i ;i
> sl ¥/ un Il_ shall ensure all n ecessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All thei X iti issi i
/ he internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

ransportati inter . i 2 i i
o portation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
il

: Inf:lustrg sh’al] take E:ff_ect_nc steps for extensive trec plantation atleast in 03 rows of the local tree species with minimum
spacing q 44 _n_]Ichr within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any) :-

(1 }T]?.c Mine shall take proper action to control the noisc pollution. The ambient noise level shall not exceed the limit 75dB [A] during the
day time and 70dB [A] during the night time within the premises.

(2)Vehicular emission should be kept under control and regularly monitored for compliance ol emission norms. Vehicle used for transporting
the minerals should with covered with tarpaulins And optimally loaded. .

(3_)']'}1:: suspended pal'lic}llatc matter measured between 3 metres Lo 10 meters {rom crushing & screening equipments shall not exceed 600
micro grammas per cubic meter.

4) Water sprinkle shall be provided for control of fugitive emission.

5) Transportation shall be done through covered vehicle.

6) Transportation should not be done through forest arca.
7) The vehicle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to reduce the noisc

(4) The industry shall adopt following Air Pollution Control measures as per M.P. Pollution Control Board guide line dated: 19-02-2004 :

(i) The screen should be enclosed with M.S. Sheets and a fan connected with motor to extract the dust generated during screening operation
should be installed. Dust should be vented into a chamber wherein water sprinklers shall be provided for dust suppression.

(ii) A telescopic chute should be provided at the end of dropping zero gitti and dust/fines. Suitable water sprinkling system shall be provided
to reduce the dust emission.

(iiii) (a) Temporary water sprinklers, shall be provided at the time of unloadingfrom e truck/tripper.

(b) The unit should provide water sprinklers on the conveyor carrying raw, material from bunker bin 1o the crusher. The water should be

sprayed in the form of mist with the help of a motor.

Finh Clnmm merenbas At dndinilam wenmm lnll ol & (“ﬁilgulﬂ“]\hd'lﬁ'\ ,:89282--.“1,.,..- il ....,.:..nr”nu“t ]n gencral
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chocking.

el eleamt o -
g g » v

(v Lol the water sprany noszles should be carried out to avoid

]:“10 dust

accumulate P i : :
> Brosion py wind Hated in the crushing aveas should be periodically cleaned and the dumps should be covered with tarpaulin to arrest
LY > .

(vii) The

& approach ro i

4 il n:. 4 ch voad should be properly developed and should be sprayed with watcrsimilarly {he approach roads o individual crushers
ade m pood conditions and walered, '

(vili) The
i Grop hewe sl ; ;
(%) Convey l .htlg.hl ol the processed material should be kept ata ninimum during loading and unloading,
() As an o o Lhu_lrs should be provided at the discharge points.
L e ol ' -
ceupational sately all the workers shonld be provided with nose masks.

GENERAL CONDITIONS:

1. The s N ; o .

. non h.l/_.mlml,a,s mh;l waste arresting i the industry/unit/unit premises sweeping, ele. be disposed off scientifically so as

i 01;:1115c ‘;m_\!' nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
- Mrequired.

Non Hazardous Solid wastes:-

. T,\'IIL‘ of waste

ISerap’ Plastic packing material wood. card board, gunny begs ete Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

Quantity Disposal

2. The applicant shall allow the stafl of Madhya pPradesh Pollution Control Board and/or their authorized representative,
wpon the represcutation of credentials:
" da To inspect raw material stock, manufacturing processes, reactors, premises clc to perform the functions of the
oard.

b. To cater upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions ol this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent,

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

¢. To sample at rcasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respeet of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authgrization
under the provisions of Hazardous and other Waste (Management & ‘Transboundary movement) Rules 2016 only and docs
not relate to any other Department/Agencics. License required from other Department/Agencies have to be obtained by the
unit separately and have 10 comply separalely as per there Act/ Rules.

6. Balance consent/authorisation fee. if any shall be recoverable by the Board even at a later 'date:
1 fe

7. The applicant shall submit such information. forms and fees as required by the bdard not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement [or obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the; Water Act.or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for causc including. but not limited to, the following :
(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A changc in any condition that requires lemporary or permanent reduction or ciiminali

1 i

1orized discharge.

as canceled and

10. On violation of any of the above-mentioned conditions the consent granie | will autgmativg
necessary action will be initiated against the industry. 'g ¢3 \élﬁ

Consent R0:AW-§9282 QT ImRgT
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on:- Ll T s e
n:

e ——
——==0hq T i
(HT LMEO - fif any) :-
his ¢ :
S consent ma . _
time in {]ye past, ynotbe taken asa measures of proof that minc

‘ sriod of
has not violated pollution control law atany period
| L

( Mlnc Manage 1 EF{( : N ]ji lB ‘[Ilb lo i! c
asr . ment \'h'll] cO np . ] e ~: -z dire .{- ;s !llid ‘lillC:' issul - by Mo ])( 'B P fr t \ "

] ‘ "(l {” | lil.'i!pll-),l ly w nh 3" 1he relevant ALISJ‘R.Uth. dircctinons, L (&3 5 1850C om U ! it
Tn HiIIE'I.I & '[L'I l'.hlc ”]gll C(‘l”t iSSUCd ill

3. Mi . -
ne Management sl comply with the direetion of Hon'ble Supreme Court, National Gieen X

the relevant writ petitions.
. _ erding « environmental degradation
SLMIHL sha‘ll. have 1o close down the mining activities in case there in any public complamt regarding health & ¢
nd Board find the facts correct and direct the mine to do so al any time.
‘ o controlled

( SJThF mine management shall take preventive measures to control Fugitive dust emission “'m.“ all the snur_ces shquidq:gum b provide i

effectively and dulv monitored. Water spraying arrangement on haul roads, dump trucks (loading & unloading) poIRE:

properly maintaine.

. - " - - 3 - 7 ir 5 - i ]‘l g

Consentauthorization as required under the  Water (Prevention & Control of Pollution) Act.1974 . The A7 (FI{I;VCT‘“(;' |.&
Control of Pollution) Act, 198 lis granted to vour industry subject to fulfillmen! of all the conditions mentioned & ove. o

renewal purpose vou shall have to make an application to this Board through NGN at leasi Six months before the da{c of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use

any outlet for the discharge of effluent and gaseous emission.

For and on behalf ol
MLP, Pollution Control Board

i
| o
B o i e
| e, o e A
| : J@& j .
. .n‘i—.:.r',..;'-.».‘._-.,_« ‘ . | |
7 o HIEMAN
(Organic Authentication on AADHAR from UIDAI Server) IEMAN i<[f{::?an?l 1(\)':!{};2

TPAV # 9WSIPTRI4B
. Consent: N WH9Z52, 7
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M.P. Pollution Control Board - Ujjain

gpnsent Order 17 - Bharatpuri, Ujjain

' UJJAIN
UJJAIN

Tele : 0734- 2510984

PCB ID: 96910

" RED-smayy, [ o A A Semowal H CONSENT NO: ** ‘

O"WG?‘}Mgﬁwomozs Consent No:AW-109338

To, 2
The Occupier,

M/s. Dinesh Porwal (Mine & Crushing Unit),
S.No. 65, Village-Bibrod Tehsil & Distt. Ratla m,
Dist : Ratlam, Tal : Ratlam Nagar, SIDC : Not In SIDC, Latitude : 23.3376 Longitude : 74.9560

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 1258975 Dt. 08/01/2023 and last communication received on
: Dt.05/01/2023
Q

%

"\W ith reference to your above application for consent to operate has been considered under the aforesaid Acts and existin g rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to 28/12/2027, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: S.No. 65, Village-Bibrod Tehsil & Distt. Ratlam,
b. The capital investment in lakhs: Rs. 45
c. Product & Production Capacity:

= e e e R SR N I (110 B R ] o | e | Qty{year-' :
Mining of stone | 16975.000 MT3

stone Crushing | 16975.000 MT3
Note:- For any change in above industry shall obtain fresh consent from the board.
The Validity of the consent is up to 28/12/2027 and has to be renewed before expiry of consent validity. Online application through

XGN with annual license fees in this regard shall be submitted to this office 6§ months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

P . * Conditions under Water Act

G * Conditions under Air Act

* General conditions

/ :
e Seeing Now UIDAT signature m I‘Iﬁed :‘;"&éu’,ﬁ_,
Coff T Di&itally Signed by : ‘
W H.K.TIWARI,EE.
L e A s Date: 27/01/2023 02:46:29 PM HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAT Server) Regional Officer
TPAV # 9QBTEVHI1H

This Certificate generated from xgn mp.nic.in are valid and does not require physical signatures, the cerifficate can be validated online from Xgump nie in using

"TPAV" Number, Page: 1 /6




ML.P. Pollution Control Board - Uj_!ain

Consent Order 17 - Bharatpuri, Ujjain
SE_ LS S UJJAIN
UJJAIN
Tele : 0734- 2510984

' T

COND . i R
>, ITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 -
a; outefd?“y quantity of trade cffluent at out fall of the unit shall not exceed 0,000 KL/day, and the daily quantity of sewage
- all of the unit shall not exceed 0.300 KL/day
'i'h rade T?-f[luent Treatment:-

¢ applicant shall provide comprehensive offluent treatment system as per the proposal submitt

maintai " :
aintain the same properly to achieve following standards-
S - e e tetmew 200m00 '

¢d to the Board and

{pH " Detween 5.5 90 TDS I
|Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/!. ‘
iBOD; Days 27°C Notexceed  30mgll. |
:COD Not exceed 250 mg/l. ‘
Eil and grease Not exceed 10 mg/l. |

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
The applicant shall provide comprehensive sewage tred
following standards-

tment system as per the proposal submitted

\3. Sewage Treatment :-
to the Board and maintain the same properly t0 achieve

H e A4
| Suspended Solids Notexceed 100 mg/l.
|BODa Days 27 % Not excecd 30 mg/l.
cob Not exceed 250 mg/l.
Qil and grease Not exceed 10 mg/l.
- ——— T " .
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) 12,500 o Water Source i Remark |
|1 |Domestic Purpose ' ; ~ Borewell B - !
2 | Spray in Mines ____ k 000 | Borewell ] S — =

se in the process, for cooling and for green belt ~

4. The effluent shall be treated up 10 prescribed Standards and reu
dition shall be practiced. In no case treated effluent shall[\

devolvement/gardening within premises. Hence zero discharge con

be discharged outside of industry/unit premises.
w material used etc. and for any enhancement of the above prior 2 '
and conditions of tﬁg i; !ﬁ 1T m |

5. Any change in production capacity, process, ra
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms
increased discharges of Gt ardn I

_ consent. Facility expansions, production increases oF process_mogiiﬁcations which result new or
{\’ pollutants must be reported by submission of a fresh consent application for prior permission of the Board R @™ (‘T.B’I.)

es/systems installed or used by the applicant shall be regularly maintained in good working

6. All treatment/control facilit
fficiently to achieve compliance of the terms and conditions of this consent

order and operate effectively/e

tations and pollution control systems applicable to the discharge permitted herein are set forth as

7. The specific effluent limi

above conditions.
ation of Monitoring data- g-q'rﬁ‘rﬂ
ve of the

8. Compil

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representati

volume and nature of monitored discharge.

ii. Following-promulgation of-guidelines establishing test procedures for the analysis of pollutants, all sampling and
fied above shall conform to such guidelines unless

analytical methods used to meet the monitoring requirements speci
£ the Indian Standard specifications

otherwise specified sampling and analytical methods shall conform to the latest edition 0
dard methods for the examination of Water and Waste latest edition of

and where it is not specified the guidelines as per stan
the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and ‘measurement to meet the monthly re

through XGN the same to the Board.

quirements specified above and report online

9. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

Consent No:AW-109338

———__
“TPAV" Number. Page: 2/ 6

the cerifficate can be validated onltne from xgn mp,nic.in ustng

This Certificate generated from xgn mp.nic in are valid und does not reguire physical signatures,




————
Tius Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificale can be validated onling from xgn.mp.nic.in using "TPAV" Number,

41

MLP. Pollution Control Board - Ujjain
17 - Bharatpuri, Ujjain

UJJAIN

UJJAIN

Tele : 0734- 2510984

Consent Order

(i) The date, exact place and time of sampling
. (ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and -
(v)The result of all required analysis
i. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
l_'-'y the Board, Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
Iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:

- During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to caters
body habitat. |

14. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of cach such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

(1)The mine management shall make arrangement for full utilization of treated effluent inside the premises for planmtmgnwmag%

not discharge any effluent outside of the mine premises. Hence Zero discharge condition shall maintained

(2)The mine management shall construct garland

drains/trenches at foot of waste dump to arrest silt, sedimentation pits shall be constructed at the corner o

djdrain and de-silted at
regular intervals \J i

Ryt Taerd (1.7.)

Consent No:AW-109338
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Co
NDr TIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

- LT i ) ..
Pro he appllcax-\t shall provide comprehensive air pollution control system consisting of control equipments ag per the
WEE'PSal submitted to the Board with reference to generation of emission and same shal] be operated & maintained
{uously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
On quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 p g/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m® 24 hrs. basis)

©. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m®

€. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

v 3. The industry shall take adequate measures for control of noise level generated from industrial activitics within the
(\b premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
€mission/section/activities.

3. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or scaled or
_ made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or gﬁ
process within premises g‘qTﬁTa
7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8._[ndustry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental

NS
conditions and as stated in below.. h -!"faaq' Eﬁbﬂﬂ'ﬁ

(Minimum number of plants to be planted by the unit:-250 ) @y SHEGH
Y\
Additional Air condition:- fren T (7.7)

(1)The Mine shall take proper action to control the noise pollution. The ambient noise level shall not exceed the limit 75dB [A] during the
day time and 70dB [A] during the night time within the premises.

)

(2)Vehicular emission should be kept under control and regularly monitored for compliance of emission norms. Vehicle used for transporting
the minerals should with covered with tarpaulins And optimally loaded.

(3)The suspended particulate matter measured between 3 metres to 10 meters from crushing & screening equipments shall not exceed 600
micro grammas per cubic meter.

4) Water sprinkle shall be provided for control of fugitive emission.

5) Transportation shall be done through covered vehicle. |
6) Transportation should not be done through forest arca. |
7) The vehicle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to reduce the noise

(4) The industry shall adopt following Air Pollution Control measures as per M.P. Pollution Control Board guide line dated: 19-02-2004 -

(i) The screen should be enclosed with M.S. Sheets and a fan connected with motor to extract the dust generated during screening operation
should be installed. Dust should be vented into a chamber wherein water sprinklers shall be provided for dust suppression.

(ii) A telescopic chute should be provided at the end of dropping zero gitti and dust/fines. Suitable water sprinkling system shall be provided
to reduce the dust emission.

(iii) (a) Temporary water sprinklers shall be provided at the time of unloadingfrom the truck/tripper.

(b) The unit should provide water sprinklers on the conveyor carrying raw material from bunker/bin to the crusher. The water should be
sprayed in the form of mist with the help of a motor.
Consent No:AW-109338
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(iv) st, — e _
" (v) Pc;g;_"mshcr should develop green belt of 5 mtrs. width all around the premises of environment in general,
R ica] cleaning of the water spray nozzles should be carricd out to avoid chocking.
(¥i) Fine dust ; : ; _ _
erosion by wir:*‘?‘mlml.tlated in the crushing areas should be periodically cleaned and the dumps should be covered with tarpaulin to arrest

it
ghl(:i‘;gl'l;e aPPmai_:h road should be properly developed and should be sprayed with water similarly the approach roads to individual crushers
made in good conditions and watered.

2:1}13:'[11:: dfnp height of the processed material should be kept at a minimum during loading and unloading.
() A onveyet chutes should be provided at the discharge points.
S @ Occupational safely all the workers should be provided with nose masks.

GENERAL CONDITIONS:

The non hazardoys solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nujgg,

_ site. Ifrequireq. n.oe{pollutlon. The applicant shall take necessary permission from civic authorities for disposal to dumping

I_W(_m_ lf[izarflous Solid wastes:-

iT)'Pt of waste o T Quantlty_—'_nh;];os;l o T
| Scrap/ Plastic packing materia| wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
. MoEF Guide lines / Others.
2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the Fepresentation of credentials:
a. To inspect ray

Board material stock, manufacturing processes, reactors, premises ete to perform the functions of the
oard.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

e
¢. To have access at reasonable times to any records required to be kept under the terms and conditions of thm T-!:i'l:{ T aﬂ mﬂ‘ -
Consent. ' y 1 P '

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, e
¢. To sample at reasonable times any discharge or pollutants. e Rt (F.H,J

3. This consent ! authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privillegeS, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

r .
S

'.I

5. This consent i.s granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and haye to comply separately as per there Act/ Rules.

6. Balance consent/aythorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant sha] s

Hedl] ubmit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of (1,

is consent/authorisation

8. Knowingly makip

5 o g any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of crimin,

al penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and Opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its

Bl term for cause including, but not limited to, the following :
(a) Violation of any terms and conditions of this Consent.,

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. _
() A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10.On Violati_cm cf: any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.
Consent No:AW-109338
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. : ;
;| dditional condition:-
- {_I)This consent may not be taken ns a measures of prool that mine has not violated pollution control law at any period of
time in the pasl,

(2)Minc Management shall comply with all the relevant Acts/Rules, directions, guidelines issued by MoEF/CPCB/MPPCB from time to time
as required and (if applicable).

3. Mine Management shall comply with the direction of Hon’ble Supreme Court, National Green Tribunal & Honsble High Court issued in
the relevant writ petitions,

(4)Mine shall have to close down the mining activities in case there in any public complaint regarding health & environmental degradation
and Board find the facts correct and direct the mine to do so at any time.

(5)The mine management shall take preventive measures to control Fugitive dust emission from all the sources should be controlled

effectively and duly monitored. Water spraying arrangement on haul roads, dump trucks (loading & unloading) point should be provided and
properly maintained.

(_‘w Consent/authorization as required under the Water (Prevention & Contro! of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

N

"{ AT
QN B LM P>
'&i' M g

PRy A HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 9QBTEVHIIH

Consent No:AW-109338
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“ Annexure - A/6
h-_-_--__-____—-——-—.__ N
. ) Government of India
E w Ministry of Environment, Forest and Climate Change
g S (Issued by the State Environment Impact Assessment
‘ § S Authority(SEIAA), MADHYA PRADESH)
=)
1 E § To,
s The -1
W GOPAL CHOUDHARY
h-_-___‘_-'_'——————.__

R/o- Village- Arnod, District- Pratapgarh, (Rajasthan) -312615

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirlMadam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submifted to_the. SEIAA vide proposal number
SIA/MP/MIN/440798/2023 dated 31:0cti2023:yThe particulars of the environmental
clearance granted to the project.are as.below.,,

1. EC Identification No. ud'@i& 96626
2. File No. f 728/2023%§
T 3. Project Type i - B
() 4. Category & , ' é?jx‘»‘ il
LLl 5. Project/Activity including * (a):Mining of minerals
~ Schedule No. {:;; ' o~ &
— 6. Name of Project ':; “BIBDOD STONE QUARRY
o 7. Name of Company!Orgaﬁ;z_‘athn_;_“.L_:GQEAL.(?:B_@EJDHARY
q 8. Location of Project ’“i’ef E’“v‘, j_MADH_-YA‘PRADESH
9. TOR Date "UNIA
o

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
B Mujeebur Rehman Khan
Date: 29/01/2024 Member Secretary
SEIAA - (MADHYA PRADESH)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

S Thisis-a-computer-generated cover p ;_e.

b s FHTRT hy

ot e (.31
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Annexure - A/8

) Tagofy - GeotagMap Camera

Ratlam, Madhya Pradesh, India

Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India

Lat: 23.338753, Long: 74.954291
27/10/24 08:44 AMUTC+05:30
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Annexure - A/9

Ratlam, Madhya Pradesh, India
Ratlam Nagar, Ratlam, 457001, Madhya

| Pradesh, India

| Lat: 23,33738], Long: 74.953498

| 27/10/24 08:51 AMUTC+05:30
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Tagofy - Geotag Map Camera

Ratlam, Madhya Pradesh, India
Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India

Lat: 23.337293,Long: 74.953575

27/10/24 08:51AMUTC+05:30
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3 Tagofy - Geotag Map Camera

Ratlam, Madhya Pradesh, India
Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India

Lat; 23.337290, Long: 74.953577
27/10/2408:51 AMUTC+05:30
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Annexure - A/10

.1 Tagofy - Geotag Map Camera

Ratlam, Madhya Pradesh, India
Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India
Lat; 23.337290, Long: 74.953577
27/10/24 08:51AMUTC+05:30
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Annexure - A/11

01 Tagofy - GeotagMap Camera |

Ratlam, Madhya Pradesh, India

Ratlam Nagar, Ratlam, 457001, Madhya
| Pradesh, India

Lat: 23.338897, Long: 74.954629

27/10/24 08:44 AMUTC+05:30
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0] Tagofy - GeotagMap Camera

Ratlam, Madhya Pradesh, India

Ratlam Nagar, Ratlam, 457001, Madhya
 Pradesh, India

Lat: 23.338930, Long: 74.954612
27/10/24 08:44 AMUTC+05:30
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| Ratlam, Madhya Pradesh, India
Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India

Lat: 23.336883, Long: 74.953967
27/10/2409:02 AMUTC+05:30

Annexure - A/12
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D) Tagofy - Geotag Map Camera

Ratlam, Madhya Pradesh, India
Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India

Lat: 23.337181, Long: 74.953856

27/10/24 08:51 AMUTC+05:30
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0] Tagofy - GeotagMap Camera

Ratlam, Madhya Pradesh, India

Ratlam Nagar, Ratlam, 457001, Madhya
 Pradesh, India

Lat: 23.338930, Long: 74.954612
27/10/24 08:44 AMUTC+05:30
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01 Tagofy - GeotagMap Camera |

Ratlam, Madhya Pradesh, India

Ratlam Nagar, Ratlam, 457001, Madhya
| Pradesh, India

Lat: 23.338897, Long: 74.954629

27/10/24 08:44 AMUTC+05:30
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€1 Tagofy - Geotag Map Camera

| Ratlam, Madhya Pradesh, India

Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India

Lat: 23.338505, Long: 74.953583
2710724 08:44 AMUTC+05:30
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Tagofy - Geotag Map Camera

| Ratlam, Madhya Pradesh, India

| Ratlam Nagar, Ratlam, 457001, Madhya
| Pradesh, India
| Lat: 23.338457 Long: 74.953643

/24 08:44 AMUTC+05:30
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€71 Tagofy - Geotag Map Camera

Ratlam, Madhya Pradesh, India

Ratlam Nagar, Ratlam, 457001, Madhya
Pradesh, India

Lat: 23.338895, Long: 74.954629

2710/2408:44 AMUTC+05:30
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL, BENCH AT BHOPAL

ORIGINAL APPLICATION N 02 44 /2024

APPELLANT: Vijay Shankar Pandey
//VERSUS//
RESPONDENT: Suman Kalal & Ors.
l/we the ..., . named below do hereby appoint, engage and authorize

advocate named below to appear, act and plead in aforesaid case/proceedings, which shall
include applications for restoration, setting aside of ex-parte orders, corrections, modifications, review
and recall of orders passed in these proceedings, in this Court or in any other Court in which the same
may be fried/heard/proceeded with and also in the National Green Tribunal in respect of
proceedings arising from this case/proceedings as per agreed terms and conditions and authorize
him/ them to sign and file pleadings, cross objections, petitions, applications, affidavits, or other
document as may be deemed necessary or proper for the prosecution/ defence of the said case in
all its stages and also agree fo ratify and confirm acts done by him/ them as if done by me/us : In
witness whereof |/We do hereunto set my/ our hand tfo these presents, the contents of which have
been duly understood by me/ us, this .03, day of .. NEV......... 2024 ot Bhopal.

Particulars (in block letters) of each Party Executing Vakalatnama

' Name & Father/s/ | Registered/Official | E-mail Telephone | Status in | Full
Husband/s name Address Address Number the case | Signature/
**Thumb
(if any) (if any) Impression
(1) (2) (3) (4) (5) (6)
Moy Sharkay { | Womdy
Rande yi
Slo aem ol
| Pondef

Accepted:

Particulars (in Block Lefters) of each advocale accepling Vakalatnama

" Full name & Enrolment No. in State Bar Address for E-Mall Telephone Full Signature
Council Service Address Number (if any)
(if any)

(1) 2) (3) (4) (5) le
Ritu Pathak MP/221,/2015 € 504, Bock - el MY palbul
Mahadev Parisar - : I
8ad9 ool 2 =

Kanishk Devesh Sharma Apartments,
MP/314/2020 Bl W
Robin Singh Bisht 462016
MP/4066 /2022

Ankita Parmar

MP/4755/2023

MNueh 9ev Bers pey
MP[1s90)9pr2.

i<eonigh lede ve g | &.ﬁ’mu-{ MCW



Ujjwal Sharma
C 304, Block - B,
Mahadev Parisar
Apartments,
Shivaji Nagar,
Bhopal, M.P.
462016


